Listed On: 21-02-2025

Court No.: 9
Item No.: 56 +
connected

SUPREME COURT QOF INDIA
CRIMINAL APPELLATE JURISDICTION

PETTITION FOR SPECITAL LEAVE PETITION (CRIMINAL) NO.

013924/2024
With

Interfocutory Application No(s) 231152/2024, 231153/2024, 231155/2024,

281558/2024
Process Id: 335/2025
BALESHWARI DEVI | ... Petitioner(s)
VERSUS
STAUE OF BIHAR and another ... Respondent(s)
WITH
PETITION FOR SPECIAL LEAVE PETITION (CRIMINAL) NQO. 2332/2025
WITH
PETITION FOR SPECIAL LEAVE PETITION (CRIMINAL) NQO. 2353/2025
WITH

PETITION FOR SPECIAL LEAVE PETITION (CRIMINAL) NO. 2358/2025

OFFICE REPORT IN AFTER NOTICE MATTER

PETITION FOR SPECIAL LEAVE PETITION (CRIMINAL) NO.
013924/2024

1. This Hon'ble Court, on 15-10-2024 (notice issue date), has been pleased to pass
the following order:
"Issue notice, returnable after four weeks. "

This matter was lastly listed on 04-02-2025 and the Hon'ble Court was pleased to
pass the following order:



"1. None has filed appearance on behalf of the respondent
No.2, though the bailable warrant issued by the Court vide the
order dated 02.01.2025 has been served.

2, Hence, let the non-bailable warrant be issued against the
respondent No.2, to be executed through the SHO of the Police

Station con

cerned.

3. List on 21.02.2025. "

2. There is/are two respondent(s) in the matter and the status as regards service

position is as under:;

Notice Notice
Name of the Parties . served Status Remarks

issued on on
RESPONDENT Nao. - 23-10- SERVICE
1 STATE OF BIHAR 2024 COMPLETE

AS PER POSTAL
;{]SELSIEIZKI\I\IIDREA?;?EXTE 23-10- SERVICE TRACKING REPORT
2024 COMPLETE NOTICE SERVED ON

JODHA RAI 04.11.2024

3. The status of parties and pleadings as regards the special leave petition/appeal is

as under:
Vakalatnama
file by
Advocate on- |Counter |Rejoinder Page
Name of the Parties |Record/ Memo | Affidavit | Affidavit No(s) Remarks
of Appearance |filedon |filed on
by Party in-
person
RESPONDENT MR. PREM NOT
No. -1 STATE OF |PRAKASH, FILED N/A
BIHAR ADVOCATE
NO ONE HAS FILED
RESPONDENT B NOT N/A. VAKALATNAMA/A
No. - 2 SUPAN RAI FILED PPEARANCE, 50
FAR
PETITIONER No. |MR. YASH S. NOT
-1 BALESHWARI | VIJAY, N/A FILED
DEVI ADVOCATE

4. The status of applications/affidavits/documents filed by the parties, subsequent
to the filing of special leave petition/appeal, is as under:




Apoln Name of Description of
S.No. ng "} Advocate Filed on | Application/Affida |Page No Remarks
’ on-record vit/Document
PERMISSION TO
FILE FILED
. 231152/ ?(’ZZS?H q ggéio“ ADDITIONAL ALONG
2024 VIAY ’ 17:12:03 DOCUMENTS/FA WITH
e CTS/ANNEXURE PETITION
S
FILED
231153/ 3775 - 04-10- EXEMPTION ALONG
2 YASH S. 2024 FROM FILING
2024 VIJAY 17:12:10 1O.T WITH
e o PETITION
EXEMPTION
FILED
3775 - 04-10- FROM FILING
3 ;3;1155/ YASHS. |2024 |C/COFTHE &11.19}1;5 G
VIJAY 17:12:18 | IMPUGNED PETITION
JUDGMENT
260016/ 1659 - 12-11- VAKALATNAMA
5 2024 PREM 2024 AND MEMO OF
PRAKASH ]15:51:31 | APPEARANCE
PERMISSION TO
3775 04-12- | TILE SEPARATE
6 281558/ Y AS}; S 2024 ) ADDITIONAL PAPER ALREADY
2024 | (o409 |DOCUMENTSEA | oo —r | INCLUDED
T CTS/ANNEXURE
S

5. It is submitted that pursuant to above order, non bailable warrant has been
issued in respect of respondent No. 2 through the S.H.O police station Shahpur,

Patna, Bihar.

In response, the S.H.O police station Shahpur, Patna, Bihar has

forwarded a letter dated 19.02.2025 in vernacular language and the same has been
translated in English language (copy of said letter along with translated version of
letter is enclosed).

PETITION FOR SPECIAL L.EAVE PETITION (CRIMINAL) NOS.

2332/2025, 2353/2025 AND 2358/2025

1. This Hon'ble Court, on 17-02-2025 (notice issue date), has been pleased to pass
the following order:

"1. Issue notice.

2. Tag along with SLP (Cr) No. 13924/2024. "




2. The counsel for the petitioner has not filed spare copies of the petition, hence
show cause notice could not be issued in all the matters.

3. The matters have been tagged accordingly.

4. The petitions along with the application(s) above-mentioned are listed before
the Hon'ble Court with this office report.

DATE: 20-02-2025
ASSISTANT REGISTRAR

Copy to :-
1 Mr. Yash S. Vijay H-19, Lgf, Lajpat Nagar-iii, New Delhi-110024 New Delhi
Mr. Prem Prakash Chamber No. 614, 6th Floor, D Block, (lawyerds Chamber
2 Block), Additional Building Complex, Supreme Court Of India, New Delhi
110001. New Delhi



Memorandum No. 641/2025
‘ SHO Police Station Shahpur
Dated- 19.02.25

To,
The Senior Superintendent of Police, Patna,
Patna

Reference - Your Office Memorandum No. 441/Vi.Co. Dated 202/2025 (sic)
SLP(Crl.) 13924/2024 titled Baleshwari Devi Vs. State of Bihar &
Ors.

Subject: Regarding compliance of the order dated 18.04.24(sic) passed by the
Hon'ble Supreme Court New Delhi in PS Shahpur Case No.147/24.

Sir,

With reference to the above mentioned subject, it is to be respectfully
apprised that in the light of the points mentioned in the order dated 18.04.24
(sic) passed in SLP(Crl.) No.13924/2024 titled Baleshwari Devi vs. State of
Bihar & Ors. by the Hon'ble Supreme Court, New Delhi, in PS Shahpur Case
No.147/24, a non-bailable warrant NBW has been received for arresting accused
Supan Rai son of late Jodha Rai resident of Maksudpur, Ward No.03, Police
Station Shahpur, District Patna and producing him before the Hon'ble Supreme
Court. When I conducted continuous raids for the arrest of the above accused, it
was found that he does not reside at home. After collecting information, it was
found that he lives somewhere else due to fear of arrest, yet I am conducting
raids at various places for his arrest. As soon as he is arrested, he will be
produced before the Hon'ble Supreme Court.

Therefore, it is respectfully submitted for information.

Seal PS Shahpur District Patna Yours sincerely
19/02/25 5d/-19.02.2025
PSI Shahpur

District Patna
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Statement of Pacts in SLP {(Cri) No. 13924 of 2024 - Supreme Court

of India— (Arising out of Mahila(Patna) P.S. Case No. 41/2024} filed

bv Baleshwari Devi Vs. The State of Bihar and Others

1. That the petitioner has filed Special Leave to Appeal (Crl.} No.
13924 of 2024 for against the order dated 22.08.2024 passed by the
Hon’ble High Court.

2. That it is stated that vide order dated 04.02.2025 passed in Special
Leave to Appeal (Crl.) No. 13924 of 2024, the following order has
been passed:

1. Nome has filed appearance on behalf of the Respondent no.
2, though the bailable warrant issued by the court vide the
order dated 02.01.2025 has been served.

2. Hence, let the Non-Bailable Warrant be issued against the
respondent no. 2, to be executed through the SHO of the
Police Station concerned.

3. That it is submitted that, vide Memo No. 441 dated 19.02.2025, the
Senior Superintendent of Police, Patna, called a report to the
Station House Officer, Shahpur, Palng, secking a report concerning
the order dated 04.02.2025 passed in Special Leave to Appeal

(Crl) No. 13924 of 2024,



4. That it is submitted that, vide DR No. 64 of 2025 dated 19.02.2025,

the Station House Officer, Shahpur Police Station, Patna, submitted
a report concerning Shahpur P.S. Case No. 147 of 2024, dated
18.04.2024.
Copy of:the DR. No. 64 of
2025 dated 19.02.2025, is
being annexed herewith and

marked as Annexure A.

. That it is submitted that, in compliance with the order dated

04.02.20235 passed in Special Leave to Appeal (Crl.) No. 13924 of
2024, the Station House Officer, Shahpur, made efforts to execute
the non-bailable warrant (NBW) against Respohdent No. 2, namely
Supan Rai. However, upon visiting his residence, the said
Respondent was found to be absent. The investigation team has
since conducted continuous raids at all possible locations for his

apprehension, but the Respondent remains at latge.

. That it is humbly submitted that upon the arrest of Respondent No.

2, namely Supan Rai, he will be presented before the Hon’ble Apex

Court,

. That it is stated, as per the written statement of the informant cum

appellant that on 14th July 2024, during ‘the celebration of



Ambedkar Jayanti, the informant, along with some other
individuals, was commemorating the occasion..In the course of the
celebration, certain anti social elements began abusing the
informant by using derogatory remarks based on her caste, to
which the informant cum appecllant objected. Thereafter, on 17th
April 2024, Respondent No. Z, along with other co-accused
persons, armed with weapons, atrived at the scene and commenced
pelting stones at the members of her community, resulting in
injuries to them. It is further alleged that the accused also opened
fire, causing onc Vikram Kumar to sustain gunshot injuries,
leading to his subsequent death.

8. Based on aforesaid written statement of informant Shahpur P.S
Case No. 147 of 2024 under Sections 147, 148,149, 341, 323, 307,
302, 338, 504, 506 of IPC and Section 27 of Arms Act and Section
3(1)(r)(s), 3(2)vg)(v) of SC/ST Act c'ame to be registered against
the private respondent and other co-accused persons.

9. That it is stated that the concemed Investigation Officer
commenced the investigation and visited the place of occurrence.
10.That it is stated that thereafter, the Investigation Officer recorded

the statements of the informant as well as other witnesses during

the course of investigation. Based on the statements of the



witnesses, the case has been found to be true in nature against the
accused persons.

11.That it is stated in Report 2 of the case that the allegations against
Respondent No. 2, along with the other co-accused persons, under
Sections 147, 148, 149, 341, 323, 307, 302, 338, 504, and 506 of
the IPC, Section 27 of the Arms Act, and Sections 3(1)(r)(s) and
3(2)(vg)(v) of the SC/ST Act, have been found to be true.

12.That it is stated that the Respondent No. 2 namely Supan Rai was
arrested on 06.05.2024 and sent to judicial custody.

13.That it is stated that thereafler, the Investigation Officer of this case
submitted chargesheet against the Supan Rai and other
apprehended persons vide chargesheet No. 286 of 2024 dated
10.07.2024 under Section 147, 148, 149, 341, 323, 307, 302, 338,
504, and 506 of the IPC, Section 27 of the Arms Act, and Sections
3(1)(r)s) and 3(2)(vg)(v) of the SC/ST Act.

14.That it is stated that the supplementary investigation is ongoing,
ﬁnd the investigating officer is attempting to arrest tile other
accused persons involved in the aforementioned case.

15.That it is stated that, vide order dated 22.08.2024, passed in Cr.
Appeal (ST) No. 3192 of 2024, the Hon'ble Patna High Court was

pleased to grant regular bail to Respondent No. 2, namely Supan



Rai, with the condition that he remain physically present before the
Learned Court Below on each and every date of hearing. In the
event of his failure to appear without reasonable cause on two
consecutive dates, the bail bonds of Respondent No. 2 shall be
liable to be cancelled.

16.That it is stated that considering the allegations levelled against
Respondent No. 2, namely Supan Rai, who is actively involved in
the aforementioned case, and as evidenced by the investigation, a

chargesheet has been submitted accordingly.

Amo tods Lo .
Senior Superintendent of Police,

Paina.
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